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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

- . -t .
- - - - e o - - -

oo»‘.NO,’/f?s'S/lgdo Date of Orders 7¢7.94. “«
- gaiare : .
e . .

~

BETWEEN:

]
" _“:-‘ ,I:{:.‘ ‘|| @J
Mr, P, Ananda Reddy - - +. Applicent. W/
' 8ND

1. The Sub-0ivnl. Officer,
Telecom, Anakapalli-531 001,

2., The Telscom Distt, [Manager,
Visakhapatnam-530 020.

" 3. Union of India, . -

fep. by the Chairman,
Telecom Commission, ‘ .
New Delhi. - 110 001. «« Regpondants,

.;..

Counsel for the Applicant: sSpji ¢, Suryanarayana

Counsel for the Kespondents: spi N,R., Devaraj, Sr.CGSCe-

HON'BLE SHRI JUSTICE V.NEEILADRI RAO : VICE CHAIRMAN

HON *BLE SHRI R,RANGARAJAN : MENBER (ADMN,)
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A D.A.NO.755/94. Date: “? .7.1994

-

S ‘ JUDGMENT

{ as per Hon‘ble Sri R.Rangarajan, Member(Administrative)

’ Heard Sri C.Suryanarayana, learned counsel for , L 2
‘jr ' ‘the applicant and Sri N.R.Devaraj, learned Standing Counsel ~\§L:
: N o

-for the respondents.
e ’ s
| 2. ' This OA is filed challenging the impugned order

dated 31.5.1994 as per Memo No.E.53/91-94/156 issued by the

ey

2 Sub-Divisional Officer, Telegraphs,'Anaképalle (R-1) whereby
" one month's notice was given to the applicant retrenching him }
from service by stating that his name was not sponsored by

-

Teleéom District Manager,

e e

3. The applicant was engaged as Casual Labour(EiEE‘H‘;ZE.
effect from 12. 1& 1989. The impugned order was challenged on
various grounds, It is now stated for the re3pondents that .

the said order dt. 31.5.1994 is not acted upon and the applicant . -

is still continued in service.

4, Hence, the OA had become infructuous and accordingly
¢ it is dismissed at the ‘admission stage.\( “
{R.Rangarajan) - ( v,Neeladri Rao )
y Member (Admn.,) . vice Chairman
J ; .
pated ) July, 1994,
/' Vi L /‘f’“ u-‘\‘f‘*.
. Deputy Registrax(J)CC
.To ' -

1., The Sub Divisional Officer, Telecom,. Anakapalli -1.

2. The Telecom Dist. Manpger,  Visakhapatnam~020,

3, The Chairman, Union of .India, Telecom Commission,
New D2lhi-1. -

4. One copy to Mr.C.Suryamarayana, Adw cate, CAl.Hyd.

5. Onc copy to Mr.N.Re.Devraj, S5r.0GSC.CAT.Hyd.

6. Onc copy to Library, CAT.Hyd.

7. One spare CopYe. '
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T¥PED BY | VIK
. CCrPARED By ~
CHECLED BY . ._APPROVED 3V
IH TH?EINCEI-’.-TRAL ADLTHISTRADNIVE TP&:BU"--""":
fYOERADAD IENCE & FMYDRRZL3:D, )
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THE HON'ELE MR.JUSTICE V.NEELI-.;)RI R[-.O-’
VICE CHAIEMAN
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MEMLER(C UDL)

LND
THE HO.0'BLE e b o o '
o wiUWTBLE MR, RGRANCARRIAN 3 iELis =(z)

Dated: - ] -1994. !
CRBERATUDGHMENT s .

‘ _ R
I"g L) ]‘t-/’R .J\/C u-;i - No - . |

in’

O.,a.No, 1G¢ hk .
T.A.No, ) {#.P ) I\‘
Ad:nit‘ 2d and Interim Directions N

Dismissad. c

Dismisge
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